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(b) if so, what qare the details in
this regard?

}

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): (a)
and (b). The Government of Maha-
rashtra instituted an inquiry into
this matter through the State Home
Secretary. According to his find-
ings, a message was conveyed to
Shri I. S. Ramrakhiani, Director of
Aviation and Under Secretary in
the Home Department from the
Private Secretary to the Chief
Minister from Jaslok Hospital at about
1115 am. on March 22, 1979, to keap
the State Government plane in readi-
ness, It appears that while seeking
the help of the Police Control Room
1o contact Jaslok Hospital to seek
further instructions, Shri Ramrakhiani
inadvertently drew his own inference
about Shri Jayaprakash Narayan's
condition and informed the State
Police Control Room at about 12.30
hours that Shri Jayaprakash Narayan
had expired.

The Control Room Officers conveyed
the information to the Senior Police
officials and thus the news got fur-
ther disseminated. An officer of the
S.IB. in Bombay happened to be
present in the office of the DIG, CID
at about this time; he got this infor-
mation from the Bombay Police autho-
rities and communicated it to his
senior officers who informed the
Director, Intelligence Bureau. The
Director, 1B, asked hig officer in
Bombay to re-check the information.
He tried to do so by telephoning the
Jaslok Hospital, but was not successful
as the telephone lines were very busy.
He, therefore, re-checked with the
Police Control Room, which was in
regular wireless communication with
its own staff located in the Jaslok
Hospital, and took the information in
goog faith. As per the standard pro-
cedure in such cases, this re-verifica-
tion, however, ghould have been done
through indepedent sources. The need
for meticulous care in such matter has
been again impressed upon all the
officers cuoncerned.

[ RAJYA SABHA ] to Questions 4

Furnishing of wrong information by
IB. regarding Jayaprakash Narayan’s
death .

*56, SHRI YOGENDRA SHARMA:{
SHRI BHUPESH GUPTA:
SHRI BIR CHANDRA DEB

BARMAN:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether in view of the serious
allegations made against the Director
of the Central Intelligence Bureau,
the Deputy Director of Intelligence
Bureau in the Subsidiary Bureau at
Bombay about the furnishing of wrong
information to the Prime Minister
about Shri Jayaprakash Narayan’s
death Government conducted any in-
vestigation intp the working of the
Intelligence Bureau;

HOME

(b) if so, what are the results of
the same; and

(¢) what action, if any, Govern-
ment have taken jn the matter?

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): (a)
No, Sir.

(b) and (e), Attention is invited to
the answer given .n reply to Starred
Question No. 41 being answered today.

SHRI SHRIKANT VERMA: Sir,
Mr., Morarji Desai is the smartest
specia] correspondent this country
hag today, Last month, he got the
scoop that Shri Jayaprakash Narayan
was dead and, unable to restrain him-
self, he rushed to the House and, in
his wusual euphoria, informed the
House that Shri Jayaprakash Narayan
was no more. And, Sir, what was the
source of his scoop?

SHRI K. K, MADHAVAN: Sir, is
it a supplementary or a speech?

SHRI SHRIKANT VERMA: You
sit down.

SHRI YOGENDRA MAKWANA:
You sit down. (Interruptions). ..

{The question was actually asked
on the floor of the House by Shri
Yogendra Sharma.
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PROF, N. G. RANGA: Why is he
disturbing now? (Interruptions).

SHRI HAREKRUSHNA MALLICK:
Sir, it was a matter of sorrow and,
therefore, he should not use the word
‘euphoria’. (Interruptions). He should
not use the word ‘euphoria” because
it was a matter of sorrow.

SHRI SHRIKANT VERMA: Sir, T
am putting my question before the
House. ..

SHRI BHUPESH GUPTA: Sir, T
am glad that the Prime Minister has
come NOW,

MR. CHAIRMAN: Yes, Mr, Verma,
you put your question.

SHR] HAREKRUSHNA MALLICK:
Sir, he should not say that. (Inter-
Tuptions).

MR. CHAIRMAN: For everything
you are interfering. What is this?
I am here. So, why are you bothered
about it?

SHRI HAREKRUSHNA MALLICK:
No, Sir... (Interruptions),

SHRI SHRIKANT VERMA:  Sir,
Shrj Morarjj Desai rushed to the
House and probably he felt relieved
at the news that Shri Jayaprakash
Narayan was no more, (Interrup-
tions),

SHRI VIRMEN J. SHAH: Sir, this
cannot pe allowed. (InterTuptiong).

SHRI SHRIKANT VARMA: Sir, I
have not finished. (Interruptions).

SHRI VIREN J SHAH: Sir, this
should not be allowed.

SHRI BHUPESH GUPTA:
is not fair,

Sir, this
SHRI GEORGE FERNANDES: Sir,
it is vulgar. (Interruptions).

AN MON. MEMBER:
(Interruptions).

1t is vulgar.

SHRI VIREN J, SHAH:
gar,

It is vul-
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SHRI SHRIKANT VERMA: It is
not vulgar, Sir, Mr. Morarji Desai
has always been... (Interruptions)...
in touch with God and he is in com-
munion with God. But, this time, he
was not in communion with God...
(Interruptions),

MR. CHAIRMAN:
supplementary.

You put your

SHRI SHRIKANT VERMA: They
are taking much of my time. This
time, Sir, he was not in touch with
God who would have warned him
properly. Bul he was in touch with
the God that had failed in 18962 and
again failed in 1977 and that God in-
formed Shri Morarji Desai that Shri
Jayaprakash Narayan was no more
and he informed the House. I do not
blame the officials because these are
the officials who are backward, obso-
lete, and their training is obsolete.
They are not fit for the intelligence
agency. The Janata Party President
was in Bombay and many leaders
were present in Bombay. But he did
not contact them, He has the hot line.
He could have contacted those people
and asked the doctors or Dr. Rindani
whether Shri Jayaprakash Narayan
was alive or dead. Sir, are we to
examine the dead bodies or the alive
persons through intelligence agencies?
Should the police tell yg that the man
is dead or alive? It is the doctors
who sould tell that. He did not rely
on the doctors: he should have resi-
gned. I would like to know from him
one thing. The Maharashtra Govern-
ment has instifuted an inquiry and
also suspended some officials. But
the shameful thing is that the Central
Government, under our godly Prime
Minister, has not suspended any offi-
cials, It has only transferred one
person as if transfer is enough, Shri
Jayaprakash Narayan is not an ordi-
nary person at least for the Janala
Party, 'The Janata Party doeg not
belong to Shri Morarji Desai alane.
So I would like to know what action
will be taken against the officials who
have erred and whether the Central
Government will institute an inquiry
1nto the whole affair or not or it will
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Jjust be satisfied with the statement

- that the Maharashtra Government has
instituted an inquiry. It ig not the
fault of the Maharashtra Government;
it is the fault of the Central Govern-
ment,

SHRI H. M, PATEL: Sir, I have
stated all that is necessary to state in
this case. The facts of the case have
been clearly put out exactly how it
happened and under what circum-
stances this happened, That is all
that, 1 think, is necessary to say. As
to whether anyone needs to be sus-
pended or not, there are regular pro-
cedures in regard to this and regular
methods of judging these things. And
the hon. Member whose mind is ap-
parently so perverteq when he says
that... (Interruptions) If an hon.
Member chooses to go out of his way
to say that a person like the Prime
Minister of India rushes tg the House
relieved that some person of the
eminence of Shri Jayaprakash Narayan
has passed—a person who even
imagineg such a thing can only be
said to have g somewhat perverted
mind.. . (Interruptions) I have nothing
more tg say to a person like this,

SHRI SHRIKANT VERMA: Whe-
ther this side is perverted op not, it
has been proved that at 1least the
Prime Minister, the Home Minister
and their Departments are pervert.
Anyway, I will put my supplementary,
Sir. My first question has not been
answered properly. 1 had enquired
from him whether the Central Gov-
ernment wil] institute an inquiry into
the whole thing or not. Now, Siy,
this is the agency which was responsi.
ble for the debacle in 1962. Now, in
this statement it has been said that
fop re-checking the Police Control
Room was contacted, What sort of
Police Control Room we have,
we know, Sir, in 1966 when
Shri Lal Bahadur Shastri died
in Tashkent and the Police in
Tashkent was trying to inform
the ™olice Control Room here
through wireless and other medis,
i - t#he people in the Police Control Room

[ RAJYA SABHA] to

Questions 8

were sleeping aad the entire Intelli-
gence Bureau got. the news of Shastri-
ii's death early in the wmorning
through newspapers. So we know
what the Police Control Room is like,
I would like to know from the hon.
Minister whether the entire set-up of
the Intelligence Bureau will be looked
into, and whether the Government
will reorganise it in the context of
what has happened. This js not an
ordinary thing. He is not understand-
ing the gravity of the thing. An agency
which can mislead the Government
about this can also mislead the Go-
vernment about the war. It can mis~
lead them about anything and your
entire Government will fall within
minutes. .. (Time Bell rings) I would
like to know whether the Home Min-
ister thinks that it is necessary to re-
organise the various intelligence
agencies responsihle for informing the
Government ang the people about
events taking place in and around the
country.

SHRI H. M. PATEL: Sir, my hon.
friend referred to the fact that he
knows what Police Control Rooms are
like, and he also referred to what took
place at the time our former Prime
Minister, Shri Lal Bahadur Shastriji,
passed away. He perhaps doeg not
realise that the inefficiency that was
then disclosed should have been the
concern of the Government to which
his party belonged... (Interruptions)
Sir, if there had been anything wrong,
when you discovered.gsomething then
it becomes your duty....(Interrup-
tions) This is what T was trying to
say. He complained about 1965. The
Government which was in power then
could have reformed this. In fact,
we were justified in gssuming that the
control rooms and everything else
were vperfect, I have already said
that whatever shortcoming was there
and whatever error was there in pro-
cedure, we have attended‘to that.
Whatever warning wag to be given,
has been given. We do not think any
further inquiry js necessary. So far
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asg impravement in machinery jis con-
cerned, it is a continuing process and
it is going on.

B
’

SHRI SWAMI DINESH CHANDRA:
Sir, I want to ask two questions from
the hon. Minister. What is the nor-
mal practice in such situations? Is it
not a fact that unless a panel of doc-
tars certifies the death, such informa-
tion is not officially given? Also is it
not a fact that the Chief Secretary of
Maharashtry wag officially in  touch
with New Delhi and he had even sent
an alert 15 minuteg before the I, B.
message? Why was he not contacted
again? Where was the hurry in an-
nouncing the news of Shri Jayaprakash
Narayan’s death to Parliament? Only
a minute or two were needed to check
the information from Bombay. I want
specific answers from the hon. Minis-
ter on these two things. I would,
request to him not to be evasive as
he has been while answering to
Hon'ble Member Mr. Verma’s ques-
tiens. ‘

SHRI H. M. PATEL: This is no
question of being evasive, This matter
hag been fully discussed and publicly
stated. There has been np mistake and
the Prime Minister has tendered an
unqualified apology that this is a mis-
take for which there is no excuse. We
He talked about
the procedure. While answering the
question, I have stated as to what had
happened ang what hag taken place.
You say that the Chief Secretary was
in touch. I have already explained
to you as to what took place. There
was no question of bringing the Chief
Secretary into this matter when the
Intelligence Bureau is expected to re-
port to the Government on all matters,

(Interruptions)

SHRI BHUPESH GUPTA. Criminal
negligence.

SHRI H. M. PATEL: About

re-

“” checking, the officer in Bombay first

attempted to recheck the information
through an independent agency. That
i how it should be. When he had
failed to do that he rechecked with
the very source from which he had

[26 APR.

1979 1 to Questions 10
received the original information. Thig

Wag an error.

SHRI BHUPESH GUPTA: Thig is
how you recheck information against
the gstaff. This js how you behave.
You should be ashamed.

SHRI H. M. PATEL: If he desires,
then I shall be ashamed, That is all
right. So far ag the question that my
hon. friend asked is concerned, I have
nothing more to adgd to what I have
already stated in the matter. -

SHRI SWAMI DINESH CHANDRA -
Mr, Chairman, the Hon’ble Minister
hag not answered my question whether
the Chief Secretary of Maharashtra
contacteg New Delhi 15 minutes be--
fore the I. B. message,

SHRI H. M. PATEL: The Chief
Secretary had been in contact with
the Defence Ministry in order to as-
certain if a plane could be made avail-
able for proceeding to Bombay. It was
just to prepare for the apprehension
which was then anticipated,

st SETH WEdET . WIaw, JYETC Rt
q@fadl, seeida AT sagsw o ® Sy
IT FY NEAT T § T FIT a2 7 92SAT ¥ TAT
e gafem My ST R AT T Sw A
gy Ayt g7 @ & 1 (Interruptions)

ot 7 w2 TAEEY § &y gt A
. . (Interruptions)

Mt gwm wEdEn oW A 8 S T
o # gara frn s orfaed e o
Fv faar 1+ @ AFAET, § Ay A 9IRS E
fif srRTEETIY AT T 92 WET § wOAT e
FEGISE AT &, a7 # AY IT T TAA 74 -
S 47 | T SRR 9 ITHT ®) a7 §TH1er-
A AU FRAIES F AAH § GATIL IR G
aEt A1 TE GqT FAATAT | A7, AFTHTT AT
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T Y & fTT FAT , IAFT ATV FAT ¥ TEA
faux § Fe0elle sAF I WT & | Wi 3fzar
ey s\ srwraot & . (Inrerrusrions)
gfd == 31T & | W § a7 77 5w
frfaraer StawsTw S F1 AT 39 AT ar fae
Faarar foms it & 9w gmEr fon
I M A IAFT 7S Fg4 7T uigwe fam

(Interruptions)
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=t wywE 9@ : &7 &1 9g w1 Al
a7 ?
(Interruptions)

N SETN A ¢ qTER, ar gdy A
FmelE ...
(Interruptions)

MR, CHAIRMAN: What ig your
supplementary?

=it SETR TEAAT : T e a8 §
FT IR 39 T F T 71 & 0 qfqw af-
FT g9 I § gafad € 99 CEHEas | o,
T 97 FT HTLoTF oTFo J 71 I7 41 7 foegin
LY FT AETFTAT FIE GG A7 ¢ 7 ATRTA0
Ay g s gvredaea At & .. ... ..
(Interruptions) T &0w foar s + &
grRTaETer § o 9T §9 SEIT & W
Tra @ ¢ forer sewfa & g7 aen & A
gie?

~SHRI H, M, PATEL: Sir, I must
say that I am greatly touched by the
solicitude of my hon, friends there.
They are the ones who are responsi-
ble for bringing Jayaprakash Nara-
yvanji to a state of death through the
way in which he was treated during
his incarceration in 1975-76. (Inter-
ruptions) This is a fact. They are
the people who tried to do this, Now
they are so concerned about bis
health and so on.

PROF, N G, RANGA: Sir, I take
strong objection to this...

SHRI H. M. PATEL: T do not
understand why my friend, Shri
Ranga isg getting worked up.
(Interruptions) Your memory may
be short. But it iz g fact that it
was only as a result of his incar-
ceration and the wayv in which the
treatment was given to him that led
to this,

PROF, N, G. RANGA: No, no.

SHRI H. M. PATEL: 1 must also
say. .. (Interruptions)

MR. CHAIRMAN: When he is
replying, you must hear him. Then
vou know what the reply is.

[RAJYA SABHA]] to Questions 12

SHRI H, M, PATEL: He asked
whether we went into the antece-
dents of the polica oificers concern-
ed, (Interruptions)

SHRI ANANT PRASAD SHARMA:
He is simply insinuating and he is
not giving any reply.

SHRI H. M. PATEL: They are the
facts. You can say anylhing you like
about this matter., But when we try
to tell you the truth, it hurts. Truth
always hurts,

-y

Sir, the hon. Member asked whe-
ther we checked up if the police
officers had any connection with the
RSS. Sir, what we were told was
that there was some definite suspi-
cion, feeling that ihese people had
been got at by the former Congress
(I) propaganda.

st W Wi AFIEY, 9% qgd W
mmgé%mqmsﬁfwaﬁ T g, &Y
g WA FEd € IR AT, wY T g AT
qriariz #1477 )
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SHRI H. M. PATEL: Sir, you first
proceed to assume that something
wrong has happened and we are
reluctant to find that out, and estab-
lish that and to punish the right
person. We are not at all hesitant to
punish anybody who is found to be
guilty of any offence. So far as this
matter is concerned, I have explain-
ed precisely how it happened.

SHRI BHUPESH GUPTA: You have
explained nothing.

SHRI H. M. PATEL:
plained everything. It is a matter of
opinion. I have explained clearly
and I am quite satisfied that there is
no question, and that there is no need
for, any further inquiry to find out
how it happened. But the hon.
friends’ great interest in this matter
For making further and further in-
quiries is really very touching because
these are the very people who did not
open their lips when Shri Jayaprakash
Narayan was beaten to death in Patna
by the police and others and no judi-
cial inquiry was held. I would very
much like to know the reason for the
anxiety of these hon. gentlemen in
regard to the health and well-being
of Shri Jayaprakash Narayan. Why
have they now suddenly woken up
to the fact that he is a great man

I have ex-

when in 1974, 1975 and 1976 they
were not in the least concerned
about it. (Interruptions).

SHRI BHUPESH GUPTA: On a
point of order, Sir. The issue is not
Shri Jayaprakash Narayan at the
moment. (Interruptions).

SHRI H. M. PATEL: I am having
the floor. I am in command of the
floor. I am standing here and you
Yisten to me. (Interruptions). Why
are you hurt by truth? The hon,
lady Member is suddenly finding great

affection for Shri Jayaprakash
Narayan.
SHRI BHUPESH GUPTA: The

issue is not Shri Jayaprakash Narayan
and the attitude towards him. The
issue is the functioning of the govern-
-mental machinery.
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SHRI H, M. PATEL: 1 think it is
time that Shri Bhupesh Gupta some-
times realised that some procedures
and conventiong do apply. When I am
speaking, T am entitled to continue to
speak because I have been called upon
lo reply. But, Sir, they just get up
and proceed to say anything they
want. .. {Interruptions), Mr, Bhupesh
Gupta, your turn will come and then
you can say what you like... (Inter-
ruptions). Sir, I say again I do not
yield. 1t iz really ‘very deplorable.
Sir, I have said that we felt so deeply
hurt at whatever happened and we all
admitted it without any hesitation,
without any king of reluctance within
momentg of coming to know the real
position ang the Prime Minister came
back to the House angd said... (Inter-
ruptions). The Prime Minister then
offers an apology at what happened.
Now you tell me, is there anything
more to be done? But what you are
proceeding to say is that we have no
concern for Mr. Jayaprakash Narayan,
and only you gentlemen have, you who
proceeded to destroy him completely,
and you say we are blacking him
out. .. (Interruptions). That does not
mean that. .. (Interruptions)

SHRI BHUPESH GUPTA: Sir, ask
him to learn how to answer questions.
He might be a good speaker but he
shoulg know how to answer ques-
tions. .. (Interruptions).

MR. CHAIRMAN: Please resume
your seafs.

SHRI H. M. PATEL: As you are
aware, I normally do not raise my
voice. I speak softy and mildly,

SHRI BHUPESH GUPTA: You
have no voice. What will you raise?

SHRT H. M. PATEL: Sir, they do
not wish to let me even reply.

MR. CHAIRMAN: Let him complete
his reply.

SHRI H. M. PATIL: Sir, if they o
not wish to hear me any further in
reply to these particular points, I can
sit down. There will be other ques-
tions to which I shall answer.
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MR. CHAIRMAN: Yes, Mr. Bhupesh
Gupta.

SHRI YOGENDRA SHARMA: Sir,
my name is number one in Questicn
No. 56. And I shall ask the supple-
mentary.

SHRI ANANT PRASAD SHARMA:
He is from the same party.

MR. CHAIRMAN: Mr. Sharma, you
are unnecessarily creating confusion.
I am telling you that these are ibe
names on the list and even if Members
of the same political party are on the
list, am I not to allow them? What is
this? I de not understand.

-

SHRI YOGENDRA SHARMA: Sir, I
have to ask second supplementary.

MR. CHAIRMAN: You cannot have
the second supplementary. Let Mr.
Bhupesh Gupta put his supplementasy.

SHRI BHUPESH GUPTA: Sir, 1
wish to submit to you before 1 ask.
that I am not blaming any of these
friends here nor am I questioning their
intentions. Surely, I weuld not say
that Mr. Morarji Desai was happy. In
fact, I regret he was so misled. There-
fore, I have nothing on that particular
point against the Treasury Benches aud
all of them including Mr. Morariji
Desai after his apology. So, do not
bring in pelitics. My friend, are you
listening? The issue is simply ad-
ministrative.

SHRI H-. M. PATEL: I am glad. I
must learn from him. I should cer-
tainly learn from him. He wants ‘o
exclude politics.
hear that.

SHRI BHUPESH GUPTA: Very good;
you are very happy. Nor shall I accuse
you of not raising ycur voice, because
after all, have you any voice in this
Government to raise? I have nothing
against you on that score. Now Sir, two
questions have been put together. Qur
question is very specific and this is in
regard to the Intelligence Branch. lhe
question is whether any enquiry has

I am very happy to

{ RAJYA SABHA] to
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been made. The answer to it is ‘No.
The matter is so simple. They may
enquire into the working of the con-
irol room and cther things. But the
question is why an enquiry into the
working of the Intelligence Brarch
should not be made. The Director of
the Central Intelligence Bureau passcd
on this information. Should he not
own up his responsibility? Mr. Mor-
arji Desai had been misled. He did
not come to the Housa to tell a lie. le
had been misled. The Prime Minister
has been scandalised before the whole
world. The Prime Minister has been
scandalised fer the first time in a
matter of this kind. We have had the
Prime Minister caming and tendering
an unconditional apology to Parlia-
ment and to the nation. I would like
to know: What has happened to the
persen who passed on the informa-
tion? What has happened to the per-
son who passed on the information at
the final stage, namely, the Direclor
of the Central Intelligence Bureau?
Suppose, the Director of the Central
Intelligence Bureau passes on the
information that we are under
attack on our Himalayan borders
and we give orders to our
troops to go and fight. What
will happen then? Will he come and
apolegise? Now, therefore, the ques-
tion is: What has happened to the
Director himself who has passed on
this wrong informaticn? Not even an
enquiry against him? Sir, I would
call this as the colosscl and mest crimi-
nal neglect of duty o1 the part of the
Government in relation to the intelli-
gence outfit because they are being fed
by it. This is the most atrocious part
of it. It is net anything against Mr.
Morarji Desai or anybody else except
that as the Prime Minister of the coun-
try, he is not doing anything against
the Director. Then, Sir, he says in the
statement about some re-verification
being done threugh some independent
sources. I would like to know: Why
was it not done? This has not been
done. I do not know whether he has
tendered any apolegy to anybody. I
do not know whether Mr. Mathur, the
Director of the Central Intelligence
Bureau. has apologised to anybody.
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Sir, the intelligence outfit was creat-
- ed under a Charter of the Viceroy in
1924 and it is functioning under that.
It is inefficient. In some ways, it is
corrupt. It comes forward with all
sorts of information. It believes in
whatever it likes. It had the Prime
Minister of the country scandalised
before the whole world. Sir, we know,
how, during the Emergency, this In-
telligence Director was  dancing
attendance upon Mr. Sanjay Gandhi,
giving the nformation which was
suitable to him. In fact, he told
Mrs. Gandhi that she would win
the elections. Of course, that
wrong intelligence was good. She
held the elections. Otherwise, she
would not have held the elections.
Therefore, I am not prepared to accuse
him on that greund because, unwitt-
ingly, he rendered a service to the
nation and to the people. He said ihat
she would win 400 seats. He said that
she would win 400 seats if she held
the elections in March, 1977. But Sir,
here, we want an invesfigation into the
working of the Intelligence Bureau.
Two persons should be immediately
suspended. One is the Director of the
Intelligence Bureau here and the other
one is the Deputy Director of the Sub-
sidiary Bureau in  Bombay. In the
SIB, Bombay. some small men are
being suspended. Some  clerks are
being suspended. An Under Secretary
in the Maharashtra Government is
being suspended. Let the Maharashtra
Government dc  whatever they like.
Now, Sir, Mr. Dinesh  Singh wanted
action to be taken. Other from that
side have demanded action. But noth-
ing is being done. What should I say?
This only means arrogance. You say
procedure. Do I not know the rules
of the House? These are rules of good
conduct. 1 demand that consistent
with Mr. Morarji Desai’s apology to
the nation, let it be known to the
world that the officers had been pun-
ished for this criminal neglect of duty
and for creating a situationasthis. I
demand a thorough enquiry. Every-
body knows. Lot of things are g-ing
on in the Intelligence Bureau. Officers
are complaining against each other,
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Sir, do we not know  how they gave
false Information about us, how they
concocted false information about us?
In the course of the last 27 years, I
have seen how false stories have been

circulated by the Intelligence Bureau
in the name of white papers against

the CPI, against the CPI(M) and
against some people sjting here, And
yvet we find that nothing is Dbeing

done. It is because he belongs to the
so-called ICS cadre? I ask- Shri
Morarji Desai to hold an enquiry into
the Intelligence Branch and at least,
to begin with, suspend the two officers.

SHRI H. M. PATEL: 1 do not think
there is any supplementary asked by
him. He has made a statement rather
than putting a question,

SHRI BHUPSH GUPTA: I have
asked a question, why there is no en-
quiry against what the officers have
done. The Prime Minister has apolo-
gised to the nation. I should like to
know in what manner the Director and
the Deputy Director of the Intelli-
gence Branch have been made to ex-

press their apology. Well, they are 4

guilty and Mr, Morarji Desai said that
he would not tell a lie,

SHRI H. M. PATEL: The hon. Memi-
ber wants to give a reply also to the
question that he puts. I have alrealy
explained clearly how this

whole

thing happened and how the error '

happened. Certainly, the officers con-
cerned have expressed the deepest
regret for what has happened.

SHRI BHUPESH GUPTA: Where?

SHRI H. M. PATEL:
have to express regret to the public.

The person who had to express regret "

is the Prime Minister and he haw
done it.

SHRI BHUPESH GUPTA:
are not satisfied with it.

SHRI H, M, PATEL: Anyhow I am
not concerneq whether you think it
to be right or wrong, but this is the
correct procedure.

The other thing which I want the
hon. Member to realise is this that

b

e

They do not :

No, we
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unlike whatever ideology he might be
accustomed to, we consider that where
there is no deliberate bad faith, a mis-
take committed is in good faith and it
is g pure mistake, then that ig mnot
something which callg for punishment
of the king that he has asked for. If
it is done in bad faith, if it is done
with any motivation, certainly the
Government wil] go into that ques-
tion.

SHRI BHUPESH GUPTA:; We de-
mand » discussion on the subject. I
am sending a notice in this respect.

SHRI BIR CHANDRA DEB BUR-
MAN: The hon, Home Minister admits
that there was a mistake in the pass-
ing of this false news, It concerng the
Central Intelligence Bureau which is
an important machinery, which is ex-
pected to give correct news. Now,
how without making an invesfigation
the hon. Home Minister is coming to
a conclusion of the bona fides of the
officers concerned I do not know. What
prevents the Home Minister from
making an investigation ang then
coming to the conclusion which he has
already arrived at without making an
investigation? Therefore, would it not
imply that when there is no investi-
gation they are trying to shield the
commission of mistakes by the
Central Intelligence Bureau? T want
to know what prevents them from
making an investigation before coming
to a conclusion whether they have
done a bona fide mistake or a mala
fide mistake.

)

SHRI H. M. PATEL: Sir, the hon.
Member should know that whenever
any such thing of this kind happens
we do go into it, There js the normal
enquiry made as to precisely what

happened and it is a matter of evalu-

ating the evidence that comes for-
ward. If there is any reason to dis-
cover facts which are not known,
then it is a different matter. Here it
1s a matter of exercising ones judg-
ment on the basis of the facts that
have come forward.

SHRI SHRIKANT VERMA: Is he a
Minister or an officer of the Central
Intelligence Bureau?

[RAJYA SABHA ] to Questions - 20

SHRI SAWAISINGH SIiSODIA:
Sir, the Home Munister under the
influence of wrong gassumptions and
wrong notions ha; started accusing
the Opposition, but he is forgetting his
duties and responsibilities to the nation
as Home Minister, T would like to
know from the Home Minister
whether the Governor, who is the
head of the State, has any direct link
and communication with the Home
Ministry and the President of India.
Sir, there is a standard procedure.
Therefore, I would like to know
whether on this occasion, he has re-
verified this fact from the Governer
or not, and if not, who is responsible
for this.

SHRI H, M. PATEL: Sir, there is
no such thing as a standard proce-
dure to ascertain anything from the
Governor on a matter like this. I
have explained clearly how exactly
the information came and on the basis
of that information the Prime Mi-
nister came to the floor of the House
and as soon as that mistake was dis-
covered, it was again rectified. The
correct information also did not come
through the Governor or anybody
like that.

SHRI SAWAISINGH SISODIA:
Mr, Chairman he has not replied to
my question. My gquestion was whe-
ther he has re-verified this fact,
whether this information was verified
from the Governor or not. This is
what he should have done,

MR. CHAIRMAN: He has replied
that whatever procedure was to be
followed, he has followed it.

SHRI SAWAISINGH SISODIA:
1t is a question of fact. T want to know
whether the information was verified
from the Governor or not. He should
reply to this.

SHRI H M. PATEL: T have already
tolg you in my statement what has
been done. There is no question of
anybody having enquired from the
Governor, because there is mo prace-
Gure also,
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SHRI SAWAISINGH SISODIA: But
whether you have asked for thig in-
formation from the Governor or not,
‘whether you have varified this infor-
mation from the Governor. This is
what I am asking.

(No reply)

SHRI HAREKRUSHNA MALLICK:
1 only want to place thig fact before
this House that when the Prime Minis-
ter rushed to this House to make a
statement to correct the mistake and
also to convey his prayers that day,
the hon, Members from the other side
created such a hallagully that the
House had to be adjourned. This is
what I want to say. (Interruptions)

MR. CHAIRMAN: But what ig your
question?

SHR]I HAREKRUSHNA MALLICK:
I want to ask the hon. Minister to
place on the Table of the House all
the details as to what happened
during the emergency with Shri Jaya-
srakash Narayan,K (Interruptions)

MR. CHAIRMAN: There 1is no
supplementary.

DR. RAFIQ ZAKARIA: Sir, I would
like to know from the Home Minister
asz to why he has not placed all the
facts before the House, because, as far
ag my information goes and from
what has appeared in the press, it is
not as he has said, the Under Secre-
tary in the Home Department of the
Maharashtra Government, Mr. Ramra-

khiani, did it inadvertantly, He
beeame very smart and knowingly did
 ang therefore he has been suspended
and an enquiry has been conducted.
He has been found to be the root
cause of this unfortunate incident and
he has been suspended. A further en-
quiry into the matter, as far as my
information goe; and from what has
appeared in the Bombay papers, is
still going on, while the Home Miais-
ter is telling us here that some kind
of an enquiry has been conducted
anq it is found that nobody did any-
thing deliberately, This is a very
serious matter because after all the
Brime Minister of this country had to
zdmit that it was a biunder and had
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to apologise to the nation. These
officers. whoever may be responsible,
cannot get away with it. And as I
said, Mr  Ramrakhiani has been
suspended. This 1s what was report-
ed. If that is so why should the Home
Minister misleag the House and sup-
press this information from the House?

SHRI H. M. PATEL: I do not know
where my han’ble frieng thinks I have
misled. There is no question of mis-
leading. I had said clearly here that
the Government of Maharashtry insti-
tuted an inquiry into this matter
through the State Home Secretary.
According to his findings a message
was conveyed and so on. Then I men-
tioned how Mr. Ramrakhiani convey-
ed the message, We are not concerned
with Mr. Ramrakhiani or what
happened to him. The portion that

matters was a5 to how the informa-
tion came,

DR. RAFIQ ZAKARIA: Certainly,

I am right. What does he mean in
suppressing the information when
action has been taken against the
officer?

SHRI H. M, PATEL: I had sup-
pressed no information. My hon’ble

friend will kindly read the statement
carefully. I have not suppressed any
information. I have said that the in-
quiry was instituted by the Maha-
rashtra State Government and the
facts that were breught out, which are

necessary for this House to know,
are these.

DR. RAFIQ ZAKARIA: You had
not saig that he was suspended...

SHRI H. M. PATEL:; If that is all
that matterg to you, then I agree that
that portion was omitted because it
has no relevance.

DR. RAFIQ ZAKARIA: I seek your
protection. This is a serious matter. He
is coming forward now with informa-
tion, Why thig kind of attitude on the
part of the Home Minister? It is a
matter of privilege now.

SHRI H M. PATEL: It was an
action by the Maharashtra Govern-
ment, Whatever was done by the State
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Government in regard to its officers
Wag not reported. But I saig that if
the hon’ble Member is so completely
convinced aing satisfied that what pe
thinks is right, he is entitled to carry
on saying that,

DR. RAFIQ ZAKARIA: In the
Opposition we can do anything we
like. That is Parliamentary proce-
dure. But on the Treasury Benches

you have to be extremely responsible

and responsive,

SHRI H. M. PATEL:; First of all, hig
exposition of the fact that the Opposi-
tion Members can do anything they
like, I hope he will think again about
that. Even Opposition Members are
expected to behave with some sense
of responsibility.

DR. RAFIQ ZAKARIA: You have
not discloseq the correct fact., You
have suppresseq the fact.

SHRI H. M. PATEL: All relevant
facts I have placed before the House
ang nothing has been suppressed.

DR. RAFIQ ZAKARIA: Sir, it is for
you to see whether he placed all the
welevant facts before the House be-
cause it is only after my question that
he comes forward and says, “Yes, if it
gatisfies the hon'ble Member, the
officer was suspended by the Maha-
rashtrg Government”. It iz being un-
fair to the Maharashtra Government,
and unfair to the House., It is un-
fair for the Home Minister to say that
he can get away with anything, He
said that an inquiry was instituted
but he does not tell us as to what its
conclusions were. I need your protec-
tion in this matter. Because he is the
Home Minister he cannot get away.
Today he js in g mood to go on throw-
ing allegations after allegations against
the opposition. He is in g very power-
ful position, and we in the Opposition
may be to that extent not so power-
ful as to hit back. But, Sir, he must
realise that he owes it to the House
to avologise as the Prime Minister did
when he realised that a blunder had
been committed. This is a blunder
on his part to have suppressed a
valuable information especially when
it ig very relevant to the whole issue,

{RAJYA SABHA ]
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SHRI H. M. PATEL: Sir, I would
like, first of all, to state that I do not
think any blunder has been committ-
ed, Thig piece of information has
appeared in the press.... (Interrup-
tions) Kindly let me finish. Bus,
nevertheless, if it will satisfy my hon.
friend if 1 say that I am sorry I
omitted this, I say, Sir, I am sorry I
omitted this piece of information. If
he wants that I apologise I say I apo-
logise, if that satisfies him.

SHRI K, K. MADHAVAN: Sir,
without attempting to make any
allegation or counter-allegation oy
any insinuation or counter-insinus-
tion, and taking into account the real
fact that the competent authority is
the medical authority to certify
whether 5 human being is alive or
dead, may I know -whether medical
opinion which alone is the competent
authority was contacted by the
officer who communicated this infor-
mation? If the competent medical
authority was not contacted by the re-
porting officer, I -want to know
whether any action was taken against
the reporting officer and, if action was
not taken, whether the CGovernment
are prepared to take any action. I want
to know also whether the Prime
Minister has committed gny default in
this regard, and whether the Prime
Minister iz under any obligation to
make any direct contact and elicit in-
formation from sources of information
suo motu.

MR. CHAIRMAN: Pleage resume
your seat. Then he will reply.

SHRI H. M., PATEL. Sir, since the
hon. Member has prefaced his ques-

b0

tion by saying that he is not interest- .

ed in any allegations, counter-allega-
tions, etc., I would agree with him
that no inquiry was made from the
doctors. (Interruptions) In hind sight
perhaps one might say that in such
cases we should proceed in a certain
way. I can ussure the House tha} we
will have learnt from this incident,

and we will lay down a kind of pro- ;-

cedure which will ensure that such-
mistakes do not happen,

-

I
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SHRI H. M. PATEL: Sir..... (Inter-
ruptions).

MR. CHAIRMAN: You agre taking
the responsibility of the Minisfer com-
pletely. It is better that you are in
the Ministry,

SHRY H. M. PATEL: So far as the
first question is concerned, whether
any inquiry was made on receipt of
the ‘teport from the Director of the
Intelligence Bureau, I have already
said no, no such inquiry was made.
(Interruptions). I will explain. The
point is like this. The Director of the
Intelligence Bureau is a person who
is expected to inform you after hav-
ing made the fullest check on all his
information. This he did. As I ex-
plaineg to you he did....

SHRI BHUPESH GUPTA. No.

SHRI H M. PATEL: He did re-
check. He did ask that this be re-
checked. Unfortunately, the officer at
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the other end who was asked io re-
check, rechecked, not from an inde-
pendent source as he should have
done.

SHRI BHUPESH GUPTA: Did not
the Director know that there were
the doctors in the Jaslok Hospital and
there was a telephone? Could he not
have found out from there by trying
to get in touch with the doctors
there? '

SHE] H. M. PATEL: Mr. Bhupesh
Gupta, there is nothing to be excited
on a issue like this, Udoubtedly, as
1 said, the Director of the Intelligence
Bureau tried to get in contact with
the Jaslok Hospital. But it was not
possible to....

12 Noon

SHRI BHUPESH GUPTA: Did he
inform the Prime Minister that it had

not been verified? Sir, the whole
thing is a mystery.
SHRI H. M. PATEL: When he

could not get through to the Jaslok
Hospital, he got 1 touch with his
subordinate who had to make the
enquiry and asked him to check it.
That officer also tried to check it
with the Jaslok Hospital, but because
of the lines being congested he could
not do it,

SHRI BHUPESH GUPTA: And he
died.

SHRI H. M. PATEL: Nobody has
died, Mr. Bhupesh Gupta, Mr. Jaya-
prakash Narayan, I 4m happy to in-
fotrm you, is very much alive,

SHRI BHUPESH GUPTA: For half
an hour he was dead. As Gandhiji
used to say, he was civilly dead;
parliamentarily, Jayaprakash Narayan
wag dead for half an hour.

SHRI H. M. PATEL. One of the
good things as a aresult of this is
that Mr. Jayaprakash Narayan realis-
ed how much he was loved by the
veople of this country and how great
he was, Very few people know this,
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MR. CHAIRMAN: Question
is over.

Hour

SHRI ANANT PRASAD SHARMA:
What about the second part? While
replying, the Minister said ‘regarding
the first part of the question....’
What alout the second part?

MR. CHAIRMAN: No; the Question
Bour is over.

SHRI ANANT PRASAD SHARMA:
This is how we are going to be pro-
tected.

MR, CHAIRMAN: I will just re~
quest ycu to listen, I am not pro-
tecting anybody. I have given one
full hour.

SHRI ANANT PRASAD SHARMA:
He said *regarding the first part,....%

You get us the answer to the second-

part also.

SHRI SITARAM KESRI: Sir, you
have already decided in consultation
with different groups that you will
take up at least four questions on a
day. But since the Parliament session
started, T have seen that only one or
two questions are being taken up. So
I request you that from tomorrow, as
yvou have decided, at least four or five
questions should be takep up in this
House.

MR. CHAIRMAN: I would be very
happy to do so if all agree. 1 will take
up more than five questions, but then
nobody should complain that he has
not been given an opportunity. (In-
terruptions) You are the persons who
complain. (Interruptions) Wait. Let
me make it very clear,

SHRI AMARPROSAD CHAKRA-
BORTY: But you have allowed one
hour todsy for one question.

MR. CHJAIRMAN: You are there. 1f
we can decide that we cover not less
than five questions, let nobody com-
plain,

SITARAM KESRI: Who com-
plains?

[ RAJTYA SABHA ] to Questions
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MR. CHAIRMAN: You complain.
Next item—papers to pe laid.

WRITTEN ANSWERS TO
QUESTIONS

Talks with Phizo in London

*42. SHRI SHIVA CHANDRA JHA:
SHRI SHYAM LAL YADAV:

Will the Minister of HOME AFFAIRS
be pleaseq to state.

(a) whether it is a fact that Govern-
ment had deputed Shri S. M. Joshi,
leader of the Janata Party fo talk with
Phizo, the Naga rekel leader in London»
and

(b) if so, what are the details in this
regarq and what is the outcome of the
talks?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) and
(b}. While the Government are aware
that Shri Joshi has gone to London and
while there, to hold discussions with
Phizo, Shri Joshi has not been deputed
by the Governmen: for such falks.

Bhel and Siemens agreement

+43. SHRI LAKSHMANA MAHAPA-
TRO:
SHRI S. KUMARAN:
SHRI YOGENDRA SHARMA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Govermment have re-
cently received any communication
from some Members of Parliament in
regarg to the proposed BHEL-SIEMENS
agreement; and

(b)if so what action Government
have taken thereon?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The points made in these com-
munications are being taken into con-
sideration at the vsrious stages of ex-
amination of the proposal which is still
under consideration of the Govern-
ment.



